- F. No. 13-61/ CESTAT/CPIO-ND/VPP/2018
- Customs, Excise and Service Tax Appellate Tribunal \//\@ |
8 West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 13-61/2018

Subject: Information under Right to Information Act 2005.

Sir/Madam,

Please refer to RTI application of Shri/Smt. Renu Singh (No. NIL dated
06.08.2018) received by transfer from U.S. Ad.1C, in this office on 01.10.2018,
under RTI Act 2005, the information received from the officer concerned Asst.
Registrar (Admin) containing 26 pages is enclosed herewith for your reference

please.

Therefore, you are requested to please acknowledge the receipt and
deposit Rs. NIL (@ 2 /- per page) to this Tribunal by cash or DD in favour of
Accounts Officer, CESTAT, New Delhi.

Note:
1. RTI application’s replies which are related to outer benches may be

gathered form there by filing RTI applications there directly, for facilitation, CPIOs
are nominated at all outer benches separately.

2. If aggrieved, you may file an appeal under section 19 of RTI Act within
thirty days before Hon’ble First Appellate Authority, CESTAT New Delhi.
\/LPIO

CESTAT, New Delhi
Date: 13.11.2018

To:

1. Sh. Renu Singh,

U-74, Tirupati Complex 15t Floor,

Room No. 103, Shakarpur, Delhi-110092
Copy to:

2. Sh. S. Bhowmick,

U.S. to the Govt. of India,

Ad.1C (CESTAT)

Ministry of Finance, Dept. of Revenue,
North Block, New Delhi-110001
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' Customs Excise & Service Tax Appellate Tribunal

West Block No. 2, R.K. Puram, New Delhi— 66
Dated : 12.11.18

{.D. No. 13-61/2018

Administration Section

Sub: information sought under Right to information Act, 2005

With reference 1O the RTI application dated 06.08.18 filed by Ms. Renu Singh
received by transfer from Under Secretary Ad.IC letter dated 25.09.18 in cPlO 1.D. No. 13-
61/2018, the information sought by the applicant under RTI Act 2005.

The point wise reply as under:-

1. As per this Tribunal is concerned total 12 number of persons working at present in
»Scheduled Tribes in respect of all posts in Groups = A, BandC details as under:-

mm No. of working officia!

Member — Group-A (Gazetted)

_ Court Master, Group—B (Non- Gazetted)

_ Head Clerk, Group-B (Non- Gazetted) ”

Staff Car Driver

2.

m Present Address
1 |
m - - |
m Sh. G.K. Meena Head clerk w
l- Head Clerk CESTAT, Mumbai

ﬂ -
[6.__| sh.P.L. Meena
7. 15.10.1993 |
(8. | sh. Nitish Kr. Meena m_
(9. | sh. Netram Meena m‘_
mm_-_
mm_
(11, | sh.S.R. Kaskar m CESTAT, Mumbai

3. Caste certificate in r/o above officials except Sh. C.L. Mahar are enclosed. Certificate
in r/o sh. C.L. Mahar will be provided as soon as available.

|
|%

|

i

|
|




Ms. Rachna Gupta, Member (Judicial), CESTAT, West Block No.
\/\\\

‘ 4. Aggellate Authority —
‘ . } 2, R.K. Puram, New Delhi— 110066.

fore Ms. Rachna Gupta, Member (Judicial) 1st

If aggrieved, you may file an appeal be

Appellate Authority, CESTAT, Delhi.

\,.
Peramy:

Encl. : Caste Certificates
(Mukesh Gupta)
Assistant Registrar(Admn.)

To

\/gortﬂA.R. | C.ES.T.AT., N. Delhi.



F. No. 13-61/ CESTAT/CPIO-ND/VPP/2018
3 Customs, Excise and Service Tax Appellate Tribunal @

* West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 13-61/2018

Subject: Information sought under RTI Act, 2005.
Sir/Madam, : ' ‘

Please refer to RTI application of Shri/Smt. Renu Singh (No. NIL dated
06.08.2018) received by transfer from U.S. Ad.1C, in this office on 01.10.2018,
under RTI Act 2005 (copy enclosed) wherein certain information are sought as

mentioned therein is related to your section,

Therefore, in terms of the provisions of ‘Section 5(4) read with Section 5(S) of RTI
Act 2005 the RTI application CPIO'ID No. 13-61/2018(CESTAT) is forwarded herewith to
you as CPIO under section 5(4), with: request to provide the correct and para wise
information /inspection on or :befd?e€‘118f~.~1v0.20}1‘8-;cfli’,rct;;ly to the applicant as permissible
under the RTI Act & DOP & T. O.Ms within the stipulated time, failing which, as CPIO
under section 5(4), you will be responsible for delay/denial and penalty if any, under
section 20 of RTI Act. Further ‘requested to ‘follow OM No.12/31/2013-IR dated;
12.02.2013 circulated on 23.05.2013 and O.M. No. 1/18/2011-IR dated 16.09.2011.
Note:-
1. If the information is not available with your section and you, if have knowledge,
please reply from where it may be retrieved, without delay within 05 days.
2. RTI application’s replies which a;;erql‘ate,d‘ to outer benches may be gathered
form there by filing RTI applications there directly, for facilitation, CPIOs are
nominated at all outer benches separately. :
3. Provide the requisite information, *@il(iréctlyuto the applicant or to the RTI section,

if not claiming any exemption, subject to the provisions of the Act and the rules

made thereunder, under intimation to the undéréigned.
Encl: As above. i(/'/
CPIO
CESTAT New Delhi

: Date: 03.10.2018
For Compliance to:

1. Asst. Registrar (Admin)

,g ,L - Py
| ‘ H-C (.;,kd/w)
Copy to: (For Information) ,
1. Sh. Renu Singh," V
U-74, Tirupati Comiplex 1st Floor, . ;
Room No. 103, Shakarpur, Delhi-110092 <

2. Sh. S. Bhowmick,
U.S. to the Govt. of India,
. Ad.1C (CESTAT)
Ministry of Finance, Dept. of Reven
North Block, New Delhi-1 10001
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F. No. R.20011/191/2018-Ad.1C(CESTAT)

Government of India @
Ministry of Finance _ N
Department of Revenue
% %k %k

New Delhi, 25 September, 2018

To

\“he CPIO,
CESTAT, West Block No.2,
R.K. Puram, New Delhi — 66.

Subject: - Transfer of RTI Application of Ms. Renu Singh, Delhi under section
6(3) of RT! Act —reg.

Sir,

| am to refer to RTI applications dated 01/08/2018 and 06/08/2018 filed by
Ms. Renu Singh. The same is being transferred under section 6(3) of the RTI Act
for providing the requisite information directly to the application in terms of
the provisions of the RT! Act-2005, under intimation to this office.

Encl: - As above

Yo

Under secretary to the Government of India/CPI10
Tele: -23095359

Copy to: Ms. Renu Singh,U-74, Tirupati Complex 1% Floor, Room No.103
Shakarpur, Delhi-110092

f)“ WG



F. No. 50/2/807394/2018-RT1 Cell
Government of India
Ministry of Finance
Department of Revenuce
North Block, New Delhi
Dated LI -08- 2018
OFFICE MEMORANDUM

subjectss Transfer of an RTE application dated 06.08.2018 of  ¥Ms. Renu Singh under Right to
l

nformation Act, 2005 —reg

An RTT application dated 06-08-2018 of Ms. Renu Singh received on 29.08.2018 through Ministry of
Finance, Department of Expenditure {CA Section) is enclosed.

, Nece e requested mtormation does not fall within the jurisdiction ol Headquarter, Minisiey oi
Froanee, chDepartment of Revenue ) North Biock. New Delhis and more closely concerns (1) CPIO & US (TX-
9y Prepartinent of Revenue, North Bloek. New Delhi (1) CPIO & US (I'TCC), Department of Revenue, North
Block. New Delhi (i) CP1O & US (AD-1). Department of Revenue, North Block, New Delhi (iv) CPIO & US
(AD-1 A&B). Department of Revenue. North Block, New Delhi (v) CPIO & US (AD-IC), Department of
Revenue. North Block. New Delhi (vi) CPIO, RTT Cell. Enforcement Directorate, 6" Floor. Lok Nayak
Brawan, Khan Market. New Delhi-110003 0 he application is being forwarded to concerned (17 CPHO & 1S
FCN S Diepartment of Revenae, North Biocks New Delin oy CPIO & US (TTCO). Department of Revenue.
North Blocks New Delin (i) CPIO & US cAD-DL Departiment ol Revenue. North Block, New Delhi (iv) CPIO
& USCAD-TA&D). Depariment of Revenue, North Block, New Delhi (v) CPIO & US (AD-IC). Departiment
of Revenue, North Block, New Dethi (viy CPIO. RTT Cell. Enforcement Directorate, 6™ Floor. Lok Nayak
Bhawan, Khan Market, New Delhi-1H10003 under section 6(3) of the RTT Act, 2005, If any part of the
application Talls under any other office. it may please be further transferred to the Public Authority to which:

the subject matter pertains, under information to this Departiment,

Fhe Kt appacation s bemg tansterred tforwarded atter gomg through the allocation of Business Rales
of the Government ol IndiasInduction material of the Department of Revenue.

3 However. if you are not satislicd you may prefer an appeal belore the First Appellate Authority viz.
DS (Admn.). Ministry of IFinance, Department of Revenue. North Block. New Delhi within 36 days of the

receipt of ths letter
Foel- Asuboye R

(Rajan Kumar Jha)
CPIO & Under Sceretary to the Govt. of India
Tel: 23095368

1) CPIO & US (CX-9). Department of Revenue, North Block. New Dethi

) CPIO & US (ITCC). Departmient of Revenue, Novth Block, New Delhi

i CPIO & TS (AD-). Department of Revenae. North Block. New Delhi

CPIO & TS EAD TARBL Denartnent of Revenoe, North Block, New Delhi

CPIO N TS EAD T Deparoment of Revenue, North Block, New Dethy
CPIOCRTTCells Entorcemuent Ducctorate. 6% Floor, Lok Nayak Bhawan, Khan Market.

%’9 Vi)
} ’\é\y New Delhi-110003

“\"3 ‘\\» Copy for information to:-
\\’ Ms. Renu Singh. U-74. Tirupati Complex. 1 Floor, Room No. 103, Shakarpur, Dethi-110 092
N P with the reguest to contact the above CPIO For further correspondence in this matter,




A /)u]r\[U)\/T‘ b
File NO.A-12034/07/2018-CAS

RTI Matter/ Priority

o F.No.A 12034/07/2018 CAS
Government of india
Ministry of Finance
Department of 'xpenditure
(Cadre Administration Section)
North Block, New Delh
Dated: ',V”‘/-\ugusl 2018
To
Ms Renu Singh,
U-74, Tirupati Complex,
1% Floor, Room No.103,
Shakarpur, Delhi-110092
Sub:  Application secking information under the RT1Act, 2005,
Sir,
With reference to your RTI application dated 06.08.2018, the reply is as
follows:-
Serial Reply
No.
1to 3|The information regarding total number of persons working at present in
SCHEDULED TRIBES in respect of all posts in Groups-A, B & C in Ministry of
Finance and other attached officers in Delhi and other states are available with
Administration Division of all the departments of Ministry of Finance,
therefore, in terms of Section 6(3) of the RTI Act 2005, a copy of the
application may be transferred to the concerned CPIOs of all the Departments
with the request to provide the information to the applicant directly.
2. If you are not satisfied with the reply, you may prefer an appeal within 30 days
from the receipt of this reply to Shri H. Atheli, Director (Admn) & Appellate Authority,
Department of Expenditure, Ministry of Finance, North Block, New Delhi-110001.
Yours faithf/ui‘l\/,
. » /‘5 e e
S 7 ??:\.70 (9? ) (L KT?Z%/
e g § 7% cPi0 & Under Secretary to the Govt. of India
S Ph-23095665(0)
\ Copy to:-
‘1 ' 1. Department of Economic Affairs (Ms Shoba Basil, Under Secretary(Admin) &
o .y CPIo)
SR OX
\Eix“ \“ “"( 0
DR N GRS
et A
p N { AV \\ WY
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File No.A-12034/07/2018-CAS

. \Q

2. Department of Expenditure (Shri 5 K Browar, Under Under Sccretary(Admim) &
CP10)

3. Department of MNnancial Services (Shir Mitunjay Singh, Under Secretary (Lstt)
& CPIO) |

Wt Departmem of Revenue (Shri R K Jha, under Secretary & CP1O)

5. DIPAM (Shri Ragesh Kant, Under Secretary (Admin) & CP10O)
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1. Shri Devender Kumar, US & CPID (RT!), Pay Research Unit, 512, A wing, 5"
Floor, Lok Nayak Bhavan, Khan Market, New Delhi.

2. Shri L. K. Trivedi, US & CPIO (CAS), Department of Expenditure, North Biock,

New Delhi. _
3. Under Secretary & CPIO ‘(RTI), D/o Public Enterprises, Public Enterprises
Bhawan, Block-14, CGO Complex, Lodhi Road, New Delhi.

yiafafd gaamed: Ms Renu Slngh RTI Activist, U-74, Tirupati Complex, 1% Floor,

" Room No. 103, Shakarpur, Delhi - 110092, & = A AR s & R
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Sun: REQUEST FOR INFORMATION V/8 6(1) OF RTT ACT 2005,

Pear S

SR

i am citizen of India rﬂe”ec,‘lf;!.y raguestad 12 kingly provide the following information U/s 6( 1} of
Act. 2305, The same mformarmn in ihe iarger punlic interest.

[

Q- Fiow many pcrsor" are working at or 1y ine SCHEDULED TRIBE Category in groups (AB.C.D)w
Ministry/HQ Delhi and offica/offices of SU's, Directorates, Departments in Delhi ancl all states in
incha under Admin:sirative Tontro: 0° o MinisyiHQ)

Q.2 Kindly furnish list of ST EmE m/lwc ’. roup-Wise iyned cony
Narme of Employes, n_mp-\w,, 5,28, Ussignanc: ang Present Address.

Q3 Kindly provide Certified copy of Caste Certificates of above officials.
Q.4 Kindly provide Details of APPELLATE AUTHORITY.

Notg:  The part of information:is-more ciosely concerrad witn other Office/Offices of PSU's, Directorates an
Departments, so my RTI Application may kirdiv be transferred to others appropriate CPI0's/PIO’s an
intimate to me within prescribed tme iimit U/s 8(3) of RT{ Act, 2005.

Kindly may be provided above information w rec.ured format to me within prescribed time lirnit Uls 7(7)
of RTI Act 2005.

| am enclosing herewith Rs. 10/~ PO NO. (* £2.7:¢ 9% dated &/ 5 /§ as required
application fee.

Yours faithfully,
Enci: as above _ - ol
A U S ;
Lo (Renu Singh)
o T RT! Activist
\ o T U-74, Tirupati Complex

P W e g 1% Floor, Room No. 103
T OARY . i . Shakarpur, Delhi-110082
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